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CERARAL ADMINISTRATIVE TRIQUNAL HYDTRARAD. BTNCH : HYDEM

TRISIMAL-AzpLIcaTEON NO. YRR oF 1997,

__;_;u;gggligh.

ey e e

(Apnlicants(s/

S ik S vl e s s RS St A S W el s Ty

------ ~Godonl QoD | Nlimnony Gaunon, M 024

' Respondent(s).

The appiicatiﬁn'has been submitted to the fribuaal by
Shri—-rgta---—ygﬁiifafzﬂgﬁﬁxffng—--4*——-ﬁau0cétfﬁpaff?-in
p?yéggﬂhnder Section 19 of the Administrative Tribunal
Act. 1985 and‘fhe same has besn scrutinised u;th reference
to the points mentioned in the check iist in the light of

the provisions in the administratiyve Tribunal (procedure)

Rules 1387,

Thé'application is in ord:r and may bs‘lfstsd far
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report in thz Seruting af Appileation,.
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sub j.eét . TW. . .[fN—D) “e ;‘Clarrtme nt .‘\.'\&9.\;’{\}3.”“ Pt .'W.WB.@
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Te Is the application in the propsr Ffarm,

\three copl=te sets in paper books Porm "0-7
in two compliations), s

2, h!hether name description and sddressd aof 2ll the Y
partied been furnishad in tha cause title, '
3. (a) Has the anplication n.en Fully signsd and varified, 1,7
~ (b)Has th= copies bsen duly signed. M
(c) Have sufficlient number of copies af the application "(/7
bezn filed, I .

4. Unether gll the NEcessary parties arz implzaded, .. ~(™

S. lWhether Zngl sh translation of cocumerts 'in a languags *ﬁly
- Other than Znglish or Hindi been filad, . oo

6. Is the applicatizn on  time, (Sze Section 21). ftﬁf

7. Has the Vakalatnama/Memo aof Appi?aﬁﬁg7hq;hﬁfisat10n 31}7
been filed, - S

-8. It the applicssion maintainability,
(U/S'Z, 14, 13, or U/R. B Etca,) Yh
Y

9. Is the 'application'acc:Dmpai_nsd 1P2/00, far Rs,50/-
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copy been filed, L
. AV VY (O e

PLTLO,

|
|

|

. Lo - - !
Respordent (s} Dlweeles Yivunad ? ) P CPWD;. N V. VARVIVPR. Ve e

: - T AT Q‘ULKR‘E—G““‘
- Bature of grisncance T (R |
: ' F
.. 9 \
NQ‘. DF_ Rppllcants . ’ ‘ Mo, of Respaﬂdeﬂts,-..-.... I

f
|

|
|




Qobiriiady AT TSVRAGUTVL PRTSUN G Y st e ol Cig ;'{Y;_)ER.:;;—_{,‘;Q

A

‘Ooﬂﬂ L-Uo -

Calud IvLw

i

INDEXS

-

[}

12w

-
(S

C% . Covlkarman

\

1997¢

¥ oo 5 Jd 3

T é)faibbigg - GR+LML;49u!gﬁ, &ic§%a.r e WO, bJ'§;~u~(£h=

LLeNCe

biscrdption ol documents

' 1.

Criginzl Applicution

s e gl

24

o e 5
)

3e .

4.

D e T S DI PP

By =~




g ‘

IN THE HONOURABLE CENTRQL.AQMINISTRQTIUE TRIBUNAL ]
AT HYDERABAD ‘

0A Y2\ W oF 97 ‘ qu ¢t
Betweeniz-—-

. e 7

G.GANKARAN, s/0 K.Bopal,aged 50 yaars,Banior Stenograph

LA T |
Qffice of the Chief Enginser,Southern Zone 11 CPWD ENERALI
dth floor Posnett Bhavan,Tilak Boad Hyderabad S00 00l

Applicant ' E
M| o Yrbam WM"T

(2%/

And 5 —

Director Beneral af Works

LCentral P.W.D. Nirman Bhavan
Mew Delhi 110G 01t
The Superintending Engineer (Coof
Bouthern lone, Central P.W.D.
"Rajaji Bhavan", BPDA Complex
o 111 Avenue, PBesant Nagar

-~ CHENNAT 400 090

QJN@D%

Description Page. NJ: 1
. 1. Z9.046.44 Applicant joined CPWD 1 ]
j 2. 1286 Lo Applicant worked as Steno-Typiat 1

& b F1.7.49 1
5 G1.08.4% fApplicant continuesd ta wizrk aﬁ'47 ]
tot2.06.94 Stenographer 2 l
4, GE.O&.?4 Applicant joined ay Hyderabad éy L

as Senior Stenagraphsr 2
o 5. n/94 Applicant was promoted as Senior {§V< 1
Stenographer 2 1
A, S0.0%.94  Bre, Stenographer’s post fell vacant 4§/ 1

at Chennai od
V. 29.08.94 Applicant raprzgsented forp tranﬁferﬁ%/ 1
to Madras ¢o the 2nd Respondent a2 ]
8. Sept. 97 Person who is going to retire hy'¢%¢/ L

Ith Sept (97 has baan promotad _ to4
Fe 0OF7.08.,97 Applicant represanted to 2ad Reg- | 1
pondent for transfer tp Madras 4 1

!
10. L0997 Eniaf Enginesr followsd the matter ' ]
: with Respondent No. i &

Hydarabad, ﬂg\ﬂﬂ \
DL .oR,.0%.97 Vﬁ?fyﬁuunﬁel for L
91 A0 1
* \
|




“  APPENDIX-A o
FORM- I ' |
SEE RULE -1V !

OF ADMINISTRATIVE TRIBUNAL (P) RULES

TITLE DF THE E:ASE““E)‘&‘NE’:IIH‘IIbl“"ll"ﬂ"h‘lﬂ'l“."‘“h

INDEX éF THE MATERIAL PAPERS FILED:
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e St i AT rhve? PV gy et Ml SO A b et et

S.ND: DATE DESCRIPTION ANNEXURE !

T T T ametieanion |

2. 15.4.94 Promotinn and pnsbing '
order of applicant Al

T, 2R.B.1994 Representatina of ATT :

applicant for J
fransfer to Respondant

ho .2 ]

4, T.8.1997 Represanbation of AITI :
applicant for '
transfar ©o Respondent
Mo . 2

B.8.97 Chief Engineer (HZ11) AYRY ]
CPWR Hyderabad :
tforwards the represanta- ]
Lisn to Respondent RNo2
and Regpondent No.d

o
M

&. 1.9.1997 Chief Engineer (SZII) av :
pursuss the matier with
Ragpondent No.l

. 1B.F.19%4 Representation of avy
applicant to Respondeny

fo.l

8., 20.3.199& Circular of Min., of AVII
tirban Affairs &
Emp loyvasnt |
[ -
'
Q. 4.7.18995 Transfar order of AVITI |
Shri N.Balakrishnan ‘
Br Stenngraphsr from j

Vizag to Madurai

1, 22.1.%97 Transfer order of ALK
Shri M.Balakrishoan _
Sy Stenographer from ]
Madorai bto Hwderabad

Counsel Jor the Applicant

For ﬁse in the Tribunal‘affice;
Bate of Filing ¢ |
NO of DA : . ;

Registrar,

i1

15

i7

i

i GaLt LS s S P $rn e e aompe mope i b b b LAY L AL dAt e Al Y SR S VS o e e S e et 44 A4 AR B4 VS L Bt TV SRR Shopd egs P

tn 12

to 14

oy 14

o 18




-y,

%

b

et

@ |

APPLICATION LINDER RED. 19 OF THéuAﬁﬁIﬁISTRQTIUE TRIBLNAL ALY .E

IN THE HONOURABLE CENTRAL ADMIMNISTRATIVE TRIBUNAL
HYDERABAD BENMCH:AT HYDERABAD

DA N3 Y2\ oF 97
Batoeeni—
S,SQNHARAN; w/0 K.Gopal,aged 30 years,Senior SYenographer
Dffice of the Dhied Enginser,Southern Zone I1 CPWD
&l floor Posnett Bhavan,Tilak Road Hyderabad 300 GOl

applicant

Through P.B.Vijay Kumar,fdvocate,”-%F,Vidaypratap
fpartments,Atchutareddy BYrest,Vidyvanagar,Hyid. 44

A -
1. Dirvector General of WHorks

Cantral P.W.T. MNirman Bhavan
Mau Delhi 116G 211

iJ

« The Bupsarintending Engineer {(Coordnd
Southern Zons, Central PUW.D,
“Aajaji Bhavan', GPOA Caomplex
111 Avenus, Besant Nagar
CHEMNAT &G0 020 ' - RESPONDENTS
DETAILS 8F THE APPLICATION:

.

1.PARTICULARS OF THE IMPLGNED DRDERz~

CThe ;pplicant herein assalls the inackion on Ltha *]
o f théﬁ respmngentﬁ in considering his - case  for his ﬁast
against the vacancy of Sr.Steno Grapher at Chennai.
2. JURIGRICTION OF THE TRIBUNAL z— |

This Bench of this Central Adeministrative Tripbunal
alone has got jurisdiction under Saction 14 of the AQdminig-
tr#tive Tribunal Acf, 1989
Z.LIMITATION:—

This application is well mithiﬁ the perimd_ af
limitafion preascribed wunder Seatiah.ﬁl of the Gdministrative
Tribunal Act 1985, inview of the raliaf claimed.

4. FACTS OF THE CASE:-—

ar Ths applicant submits that he joined Central Pubd

Works Department on 29.4.1%44 and he has swmirked as Steno-iyg

aprt

HEuTH

lim

ish

from 12/&5 to I1.7.194%9. From 1.8.194%, since the posbs of Stgnnw

Evpists ware converted as Stenagraphsrs, he oontinued to sork

A

A%
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f&j

2

Stenagrapher $£ill 2.4.1994. From 3.4.1992 .onwards, he is wsorking

as a Senior Stenographer. He has worked ia the following places

during the above period.

Coimbators A/1964 to 12/1%&64
Madras _ 1271964 to 4/1980
MRM Praject Nepal 4/1980 to B/1984
Myderabad B/B4 to B/1°9B4
Pondichercy B8/846 to 12/87
Madras _ 12/87 to 5/94
Hyderabad &/94 to £ill date

b Thus, it may he seen that the applicant is wnrkini

in Hyderabad for the second term. The applicant submits that h

was promated as  Seniogr Stenagrapher in 53/94  and due o th

shifting of Southern Zone II fram Madras &0 Hvderabad, he wa$

pasted to Hyderabad and he joined a¥% Hyderabad on 3.6.19%4. Eve

since he joined here, he is working as Personal Sscratary to tﬁm

Chief Enginesr,

=} When a poast af Senior Stenagrapher became vacant af
Chennai on  3I0th September 1994 due to retirsment of the thad
incumbent  Shri T.K. Ramachandran, the applicant represented t)

the 2nd Respondent herein for fransfarring ‘him against the clead

vacancy vide bis represenftabion dated 29.8.19%94 which was dul

recommended and forwarded to the 2nd Respondent by the Chief

Engineer, Southern Zone II,CPWD, Hyderabad. His request was a
compaasianaté grounds and on the ground of ilihealth of his wif

and himself.

. <
d) The anplicant leﬁpt that the 2nd Respondent ha

turned down his request for fransfer on the following grounds

»

however, the decision remain uncommunicated.
i} That +the applicant has yst to complete his
normal tenure at Hyderabady

ii} That the applicant’s seniors dre waiting for
their promotion at Madras and

a8

1l

7

b

s
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iii) that the Coordination of Soufthern Zane has
besn following bthe policy that officials who
go  out on promobion showld nof bs brought
back +o Madras till they complefie  ftheir
aprmal Ltenures in the outstation. He further
shataed that it was difficult to make an
axcaption $o fthis policy since it would
create unnececessary problams o tha Deparfaent.

dy The apgplicant represented to &the 1st (Raspondent

bringing the fnllowing points o his nobtice.

(i} The applicant stated that so far no tenure has been
fixed for Senior Steanographers. He stabted that wshen there is

£ tenure fivad far Senior Stenographers, guastion af
completing his  tenurs ad Hydevabad did not arige. He also
mentioned that even in Western Zone (Region YCY -~  Bombay
fRegiony, no vtenure is  followed for fransfer of Senior

Stenographars bercause - of the fact that the posts of Senior
Stenographers ars wvary limited (Eay 1 or &} aft popular
shtations and imposition af fenure rules is i1mpracticable.

11 Regavding the contantion of the 2nd Respondent
that +the applicant’'s seniors are maiting for their promotion
at Madras, the applicant stated that whensver there was offer
nf promotion cutside Madras, his seniors have bszn voluntarily
faregoing such promotions i order o avoid ftTransfer. The
applicant  alsg oited a case wherein on2 of his sSeniors was
dragging iRhiis feet when he was btransferred from one office o
anather office in Madras itself consegquent on creation of
Southern Zone 11 gt Madras in 1987 and he was compulsorily
raelisved %0 ioin %$he newly created zone at Madras. Thus it
may be sesn that the applicant was nobv instromental fore his
saniors  forsgoing  promobion and  they voluntarily foregone
their prosotion just escape from transfse and shifting from
Madras. MHenoce the applicant submitted that the contention of
the 2nd  Respondent has %o be understoad in  its real
gpercepbioan.

iiid The applicant alsa brought fo the kind notice of
ist HRespondent that by his opting for promoftion outside
Madras, the applicant has hesn victimised and a person who has
been avoiding ftransfer on promotion and continued at Madras
for decadss together has been given the benefit of promation
at Madras itself with due honours.

ivy The applicant also brough¥t to the notice of 1st
Responden® the progedure being followsd by Ministry of Urban
rffairs % Emplovment in the case of transfer of C8C Staff
wiharein a ratio 1:i is being followsd., That is, &fthe Ffirst
wacancy is fTilled wup by promotion and the second vacancy is
being filled up by transferrring the person who has gone  on
promation out of a parbticular popular stabrion. He also
pointed out  that since no clear ocub guidealinss =are beinog
fallawed by the 2nd Respondent and gyven if theve ig any  such
guidelines, it has not been‘wmade public, whenevear any
Supgerintending Enginssr agsumagg he implements what he likes.
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v)  Regarding the statement of the 2nd Respondent  £hi
the Coordination of Southern Zone has been  follosing &
polizy that officials who go out on prosotion should not
brought back o Madras i1l they complets their normal Fenupm
in the autstation, the applicant submibtted thiat since thare |
na tenure for Senior Stenographers, the guestian of  followif
the said policy and complefting normal tenure in the substatig
dogsnol  arise. In fact, ¥he applicant submittad that 1§ hi
request  had been anceded, it was only within the 'nmrm?
procaidure as 15 being followsad even in Western Zone  and  §
wenld  not have creatad any unecassary problems  to tF
Daparfment. :

g The applicant submitied fhat he repregented for |l

TR I T

m'd'»-

)

vransfer against a clear vacancy caused dus 0 superannuation.

Mig regqoest was on compassionabs geosunds and on the growund of

ilihealth aof his wife and himself. His genuine grounds have ndt

haen cmn%idefed Favourably. None of his ssniors wgrkiﬁg Qut5i$e

Maderas have raprasented for transfer o Madras. He submitbtep
| | | |

that had he been ioforeed at the time of offer of promobion th?h

he wiil nat get a fransfevr back to Madras saven against cla#r
|

vanancy, he would alsao have remained there like others waibting if

turn for his promobfion cursing his fates. This was not mads aielr

o him. The promotion which came fa $he applicant aftyer 30 Yyears

t

of ssrvice, has resulted in ioss in several:a:peats instead of
gain. With Lthis present state of affairs, there/is fatn] guarantiw
that the applicant would get a transfer to Madras sven afier |
vea%mnable p&}iud of enforsed tenure in the present place viz,
Hyderahad. He is being compelled to stay here indefinitaly
vivtually breaking up his family life. He ism bécmming despearats|/
However, the applicant was not informed by the ist Respondent
about the result of his representation.

f1  Now, again in Sepfember 1997 the person prmméted iy
Geptember 1994 (Shri D, Ethirajula) is likely %o retirs aon  IOtH

Beptember 1997, The applicant mads a representation on  7.8.199

=f

Fo  fhe Z2nd Respondent who is the Chairman, Hard Case Comeibhbe

1B

mentioning the following grounds:

Ao co~
e .5-&
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i) The applicant’s wife is a chronic Fsthma patient and
she suffers very freguently due %o changing weathner condivions of
Hvderabad. |
ii? The applicant is diabe¥ic and ﬁ;e ta  ageing 3 f
diabetic, he has developed some problems which systematically
deteriorates hizs health,
iiid The applicant’s first daughitar ig &f 2% wvaaras of age
and her marriage has to be pecformed. His presesace  at  Masdras
will enable him. fq saeak early zslliance as jhe will have the
counselling of his slders.
iwl The applicant’'s -éemmnd daughtdr ié ﬁtudying in  the
third year of Engineering Oollege at Cnimhatmﬁe.

g3 The representation of +the applicant was duly
formarded by the Chief Engineesr, Southern Zone L1 QPND‘Hyﬁerébad
with  due recommengdabions. The Chief Eﬂgineaé, Southaera ionne 11
whiile fﬁrmarding fhe repressntation made = fhe following

observations. _ W
1 The Chisf Enginear obssrved that ﬁm Faaurs has  been
firvad For Sanior Stenographers and as such thers is o guestion
of applicant - completing his norasl ftenurs. ;In gZny casa, bthe
Chief Enginesr said fthat since the applicant h#ﬁ completed more
than I wears and singe a clear v&cancy iﬁ‘likely ta‘ arise, hig

i

)

request for posting at Madras may be considered.

iid The Chief Enginsesr alsao observed that when this Zone

was  shifted from Madras &9 Hydersbad, all his seniors  wers not
i

willing %Yo he shifted o Hyderabad., ‘He added fthat if such

o
parsaons  sho oRnte go out of Madras ave not transferred back o

|
Madras or to a station of their choice as eatly as possible, it

soald  be axkremely difficulf to get staff for posting in lass

popular stations.
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1id) The Chief Engineer also pointed out the policy decision
of Niniséry of iirban Affairs & Emplovment conveyed vide circular
MNo.A 22015/6/95-Adman IV dated 20th May 19946 relating fto paoasting
af £SC Staff in somewhat on similar considerations. Accaording $o
this circular, vacancy arising at popular stations -would be
filled wup on 121 ratin from the staff who are fto be promoted
locally and staff who want to get transferred to popular astations

from wnpopular stations. He also recommended that on fthisg

gnalogy, since the vacancw which arose in 1994 a¥  Madras was

allontted €0 local person on pramofian, the presant vacancy which

is likelvy %o arigss now should be ubrilised +to accommodate  the

applicant.

h} The Chief Engineer esndorsed a copy of this latter to
the oaffice of the 1si Respondent to issue suitable instructions
to Z2nd Respondent ta transfer the applicant o Madras i the

vacancy likely tn arise in September 1997. Incidentally he has

brougint +o the notice of lst Recpondent fthat last wear alsn  the

gpplicant's  request has been rejected and fthat since the

‘applicant hag completed mare than 3 vears stay, he shaould be

transferred.

- 1) The Chief Engineer also followed the matter with
Respondent No.l by his lstter dated 1.9:1997. He has written to
the lst Responsent stating that -

il There is no normal ftenure for Stenographers. As  such

guestian of completing nocrmal tenurz by the applicant does not

arise,. He brought ko the notice of ls Respandent that

unfortunately, for reasons notr known, the lst Regspondent’'s office

did not consider the representatinon of khe applicant favourably

in_ 19%4.

-~ cC
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il Mow that the applicankt has complated more than 3 YEATS

a%t Hvderabad, there is oo reasaon wshy his reguesy far posting io

Madras is nob considerved favourablyj

iii} The Chia% - Engineer has also remarksd that if
repressnitations from sitaff membars like the applicant are no¥b
considerad favourably, it will be sxivemely difficult  for  the
deparément to gel peaple willing $a work in unpaﬁular statinons
and it will be sxiremsly inconvanient for the offices oubsids

popular stations fo funchion satisfactarily.

iv) The Chief Enginger also apprshended that unlees

Respondent Mo.l  intervenes, justics mav nof  be done o tha

Applicant and reguesktad the Respondent Nolol- ko loak  inko  the

matter personally  and issue necessary inskructions to the and

Resnondant before any nrders are issued by 2nd Respondani,

The case is still under process with :lit Respondent.
There is no raply'to the Agplicant from the 2nd Respondent also.
Yacanecy is  likely +$o arise on 3I0th Septembsr 1997 dus to
retvirvemant of Shri D. Ethirajulua, Ssnior Stenographer in the
affice of the Superintendiﬁg Engineer, Chennai Central Oircile
Do .3 ang thé 2nd Respondent is likely o fill up the post esven
hafore tha let Respondent takes and communicates his decision  in
which case there i no possibilivy of any vacancy arising in the
agar future i.2. till March, 200638,
S. LEBAL PLEAS:-
1. The inaction on the Respondents in nob considaring  his
case for his posting at Chennai is contraey to  law, guidelines

and also the manual provisiaons of CPWD.

2. The reasons pubforth by the Applicant with regavd o

his and his wife's ailment, responsibilitise towsrds his family
justify his posting 2t Madras and the manner in which his

rapravsentationg are being dealt with is arbitrary, illegal.
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In tha light of the_instructicns af Bovernment with
regard fo 1:1 posting, CPWD manual provisions and alsa the
circumstances spely out by the applicant, his case deserves
special and sympathetic consideration by Respondent No.i.

q. Further, in oase aof Shri N, Balakﬁishnan, anather
Senior Stenographar, the Department never insisted the so-ralled
tenure, He mas.posted to Madurat from Vizag in 7/95 and at his
request he was posted to Hvderabad in January 1997. Only in  the
~ase af applicant, the Department is raising all the grounds
which is discriminating and arbitrary.

&.DETAILS OF THE REMEDIES EXHAUSTED:—

The applicant submitted hisg repfeaentation te <the
Respondents 1 and 2 on 7.B.1997 and it is atill pending. Thus the
applicant is left with no other alterpate sxcept Lo approach this
Hon'ble Tribunal.
7.MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT:z-

The applicant further submits that he has nnt
previously filed any WP, DA aor suit fagarding.the same raelief oar
substantially the same relief that is sought for in this OA.
B.MAIN RELIEF:— |

1t is therefore just and necessary that this honourable
Tribunal may be pleased to direct the Respandgnts ta consider his
posting on transfer as Seniar Stenographer against the resgultant

vacancy on superannuation of Shri B, Ethirajuly, in the office of

Vs .
the Supavintendiog Eagineer, Chennai Cenktral Circle 1, CPWD,

Chennai and pass such other relief or reliefs ags this honourable
Tribunal may deem fit just and necessary in the circumstances of

tha case.
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?.INTERIM RELIEF:—
Pending disposal of the main & it is also justh

and newessary that this honourable Tribunal may be pleassd 4o

direct the Znd Respondenyt not %o fill wup the resultant vacancy on

supesrannuation of Shri D, Ethirajulu, in the oafficg of +the

Guperinftending Enginger, Chennai Dentral Circle I, CPWD, Chennai

and pass  such other relief or reliefs as  bthis honoursble
Tribunal may desam fit just and proper in the circumstances
of the case.,

10 .Not applicable.

11.PARTICHLARS OF THE POSTAL ORDER:—

NDz-@ 12 22WSw DATE z~ L«)af\? Y. b

OIERINT £ — SD[* NAME OF THE POST OFFILE:z~

1Z2.LIST OF ENCLOSURES:— )

Vakalat,Material Papers,Postal ardar,lovers,pag eto,, Cﬁr/
J \Zg Se\ =]
P0.18.6:/0:D.Mameves

VERIFICATION ‘
i, B.Sankaran san af Shri K. Gopal do hereby verify
that the contents of the above paras ars true and corract Yo thae

best of my koowledge amed legal advise and I have nof SUPpressad
any material facts,

. o~ Y Ot
Hyderabad, i - s
RDELGR.LOG2 . 1297 Sigriture af the Applicant

W

r e Applicant.

Counsel fo
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\ panding/contemplgted'agains him,

<
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Government of Indla
Central Public Works Department

L 3

No.21/4/94/Coord/sz/ C'méfé Dte /& /05/1994,

1
CE : o 1

P
- EETE

l6auvd vidu aven No.v70 dated 20.4.1994, and ae per
acceptance of promotion and posting communicated by

the concerned Stenographer (OG) the followlng transfer

and posting on hie promotion as Stenographer (Senlor grade)
are ordered with immediate effect in the interest of

pubile Gexviva,

4t g e s o s

NO; Shri/ :

ST

B :-. B
PR,

. Madras .- Hydexgbad . .
oy .

2

t, G. Sankaran SSW(SZ)1 SSW(SzZ)I1. Diverted post.|

iﬁ

' The other conditions specified under Note No.3, 4 and
8 4n the said order dated 25.4,1994 shall 1emain unaltersd,

~The Superinten&ing Surveyor of works(s5Z-I) is
Tequested to relleve the St

to the condition that no Vigilance/Disciplinary case is

Sd/=-
Su erinrending Engﬁne t{Cooxd)
SZ|CFwD| EGMORE|MADRAS| 600 008,
LQRY toi-~ ‘ .
“1s Qfficial ' )

2+ The Suptdg.8uxveyos. of Waxksiszgl/cPWD/ adras~-8

3, The Suptdg.Suzrveyor of Works{sz I11/CewWD/Hyder ab ad=195
4, . The Ewpiagsdux Chief Bngineer(szRI/CPWD/Madranwe A
¢ The Chief Engineex(South Zons-I] /CPWD/Hydexabad, -
8, Stock filﬂo

: s\;{{)“{;

E.A, to Sgpféb’?ﬂb{heer(Coord)

s/h

enographer (0G) forthwith, subject




al';_ From
|

| |
A {\'/ G ;
ot (W)

G.BANKARAN

ganior Stenographer ,

Offtca of the Chief Eagineer . [
|

Central PUW D

6t floor Posnoctt Bhavan
T4lsk Road

HYDERABAD 500 001

To

The Chair=an
Hard Casa Comzittee for

Minieterial Staft

office of the Suptg Enginear {Coordn)

Southern Zond [

Centzal P W D

GPOA complex |

Rajajl Bhavan |

II1 Avenue Besant Ragar

Vadzas 600 030 [
|

TUROUGH FROPER CILANREL
|

8irc, ' . .
Bub: Request for transfer to ladras |

na—————r

Genior Stenographer at Hyderabad on 3.6,1994 and
to Chief Enginser, Scuthern Zone 1I. l

t Hyderabad. . ’

My wife, & known aathaca patient is suffering very badly due to ’
Added to this, ehe has ’

changing weather condfticas of Hyderabad.
tn ber right hsod and fe oot abls to poxform

devaloped soca problem
soy domastic work without sosebody's help. In the asbsenca of elders
st liyderabad, ve find it axtresely difficult to msnage the day to day ’
affolre. On my pact, I have to pexforn domestic work, sttend on wy ’
Y afling wife snd discharge wy dutfes fn offfca without any let up. '

Thus wy predicament can be wall undesatood. |
: Bioce I so also distetic, under the present circuastances, Iam ’
pot eble to follow auy dlet gogulation and thua wy health sleo ’
detecrforates slovly. |
daughter $8 ewmployed at Bangalora, ghe 18 of ’

od 1 sa secking alllanco for her.
fn Second Year of Engineexing ;

I joined a8
stnce then I aa working as P.8.
Thus I have completed twa years of stay a

My figst
marcisgeabls age a
My sacond daughtes 18 stuldying
college at Cojmbatora. Rocently she was sttacked vith clitken pox and
1 could not rush Smmsdiately as I got tbe {nformation belatedly and
between Hydersbad and Cofmbstore, X could |

dua to tha distance involved
aot reach ia time which created lot of mental agouy. ’

§ince I am baving grown up dsughtexs away from we and I have to
attend on my ailing wife aleo, it will be of wuch help 4£ I get a
transfer to Hadras wherae sy {n-lauvs ate available and I can take their l
guidance for sll purposes. l
-
|




that a post of Sendor Stenographar 18 1ikely to
Engineer, Hadras

I understand
fa1] vacant ia the
Central Circle in the
presant fncucbent shri T.
be transferred to Madras which
ovex sy difffculties and get relfe

office of the Superintending
month of Beptewmber 1936 dus to the retiremeot of

¥. Ramachandran. 1 request that I may kindly

act of kindnees will enable ma to tide

£ from wantal agony. :

1 shall be grateful for an esrly favourable orders.
Youra faithfully,

£~ug qé"'jw’sb

Q.‘ .
' ,/(% BAIKARAN)
Senjor Stenngrapher
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To | P(‘/

The Chairman

Hard rase Committee for

Ministerial Staff

Office of the Superintending Engineer (Coordn)
S5outhern Zone Central P.W.D,

GPOA Complex Rajaji Bhavan

111 Avenue Besant Nagar

CHENNAI 600 QS0

Through Pquer Channel
Sir,

Sub: Request for transfer to Madras

I understand that a post of Senior Stenographer is
likely to fall vacant in the month of September 1997 due
to superannuation of Shri D, Etb rvi-julu working in the
office of the Superintending Engineer, Madras Ceptyid
Circle I, CPWD, Madras.

- I joined as Senior Stenographer at Hyderal o
3.6.)994 and since then 1 am working as P.S. tn (ho
Engineer, Southern Zone 1IL. T have completed 3 years of
stay at Hyderabad. 1 request that I may kindly be
considered for transfer tn Madras in view of the
follewing grounds:

-3

1. My wife, a known chronac asthma patient suffers
very frequently due to ~harqging weather conditions of
Hyderabad. Last year, she was suffering from severns

pain 1in the right hand. Though the pain. has subsided
substantially, now it has travelled down to the right
leg and consequently her movement is crippled. 1In the
absence o0of elders at Hyderabad, we find it extremely
difficult to manage the day to day affairs. :

2. I am also diabetic ~nd dne to ageing of diabetic,
I have developed some prohlems which systematically
deteriorate my health.

3. My first daughter is 23 years of age. 1 have 1In
perform her marriage. Since all elders of my family are
availabhle in Madras and Trichy, I am unable to go ahead
in this regard and this causes me lot of mental agony.
My ©presence at Madras will cnable me to seek an early
alliance as I will have the counselling of my elders.




4, My second daughter is studying in the third yanr

of Engineering College at Coimbatore.

5. My elder brother died and ny sister-in-law " also
expired in July, 1994 (after my joining at Hyderabad)
leaving behind their only danghter. Since my eldest
brother has retired from =ervice and is having only part
vision, 1 continue to take care of her. Tha

difficulties that I have to undergo to look after the

welfare of this parentless girl can be well imagined.

Since 1 am at Hyderabad, I am not able to; perform
Iy legitimate duties to my family members and fulfil my
commitment to them. If I am transferred to Madras,
atleast my mental agony will reduce to a great extent

which will atleast improve my health.

T therefore request that my case may kindly be

nousidered sympathetically and 1T may be transferred to
Madras.

Thanking you,

. Yours faithfulily,

I

' L,%’\\{J(:ﬂ

i -t el L
Hyderabad : - SANKARAN);

7.8.1997 Senior Stenographer
0/ the Chief Engineer
S711T  CPWD Hyderahad.?

L.
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S~ ‘\,}gl”’
PhonesFax 040-591077
3{HJL{ﬁﬂﬂﬂlOLm'%tﬂh\\st-t‘4. {
Flta e Flo fvmr
CENTRAL PLIBLIC WORKS DEPARTMER |
_ M waw, e iz
TILAK ROAD
P.RAVINDRANATHAN Fﬂﬂ&n?i?TT};A
o gl HYDERABAD - 500001 the 8.8,1997
€} HEF ENGINEER
Dear
1 8an errlnaing hatewith g tepresentation fran Shry
G . Sankavan, 8eninr  Stenngrapher tequesting frr hig
t“anefer tn Madrae Jn 4 vacancy which i{s ltkely to arfge
In the manth of Saptenbar 1997,  The Teprenentating {g
self-explanatnvy,
ﬁ : :
Shei Sankatan uad vtepresznted for big transfer tn
Madran last year alan and hie Fepresentatinn waa forwavded
by this nffine. Howsver. hie vepresantatinn was tejacted
by ynu on the a¥ound thet he wasm yet to ronplete hia
notmal tenute in Hydarahad . In this coaneeting rleana,
Tefer tn your Jletter Nn.9(2)(2:96/Cnnrd/ﬂ?f?ﬁﬁc\ dptad
6.9.1996. : ,

_.Bhrl Sankaran hos naw eonpleted move o g,
yeare at Hydectabad. Ag yru atve vety well auygro no Fonpvo
has been fixed for Steongtaphers and ap surh, thare 15 nn
questinn of hig enmpletineg nnrngl tenure, 1In any fBgea ,
8fnce he has completed mnre than 3 yeate and ginee o cleav
-vacanry fs9 likely tn nrtge, hig Tequest for paating at
Hadvas way be consfdaran. : , :

la this eonnactinp I would iike to mtste that S8hre}
3 Sankaran hsd apted to ba posted at Hydarabad uhan thig

Zone wam shifted fton
senints wete npnt vil]g
#uch pargsans whn npt
transfervred baek tn Mad
@5 -early ae ponsetble,

get staff fnrv posting 1

_ In this ecnnnact}
oyt that the Hinietey
glvaady taken a voltey

Msdras to Hydavabad vhen all hig
ag to be ghifted to Hydevabuag. 1f

tn go nut of Madrag ata  ant
t38 0T tn & atatfnn of their chnice
i1t would be extramaly diffioulr ta
R leso prpular statinna.

nn It may anlen be Televant ta pafnt
nf Urban Affairs'&lﬂmplnyment haa
tecininn 1n the chee nf nogtins af

C3C Steff {n some wiiat ongimtlatr annpfdevatinpy vide thafv
letter No.A  22015/6/95-Adng IV datad 20th 5y j99g
arcoxding to whieh vacancy avising at papulse stationsg

< wnuld be fflled up on. a
tn be propnted 1nna]
transferred to Popular
On thiw analngy algon,
1996 et Madeas vas

50:50 basis from the staff who ave
ly and stafg who want to gat
Btatinne fran unpapular statinpg.

allotted tn 4 local petrsnn ap

ptomation, the vacancy whien 18 likely tn atige nnw shnuld

be utiliged tn accommndate Shri Sankavan.
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On simflar eonsidevntinn, 1t aheuld  eeo o
difficult for ynu tn accommndate Bhri Sankaran's ulfn ~alpo
at Hadrag in nne of the vacanrcien. .

, 1 hnpe ynu will ennslder the tepresmentatinn
favourably.

Ynurg

L
. . : . (:I[[/ i
i (P.RAVINDRANATHAN)
Shry J.M. Raj
Buperintending Englnecr (“nnrdn)
Southeen Zone :
Ceant¥al P W D
"Rajajil Bhavan

IJ11 Avenue Besankt Nagat
'CHENNAI 600 090

Not on oxlginal

Copy tn 8hrd K. Svtinivasan, Director nf Adminiatcatinn,
CPWD Nieman Bhavan . New Detht 110 011, This has
tefetence to D.0. Nn.28/5/96- - KECIV(C) dated 4/7th Oectt 1996
from Shei S. Pattayensak, the then: Diveckor aof
Administratinn., Ehri G. Senkavan'e tepregsantatinon Jlast
yeax wae tejected on the pround that he hsd enmpleted only
twn ycats at Hydevabad. HNow that he has completed mnre
than 3 years, necessary instructinns may be issued tn the
Supecintending Engineetr (Conrdn), Southern Zone. Chennal
to tvansfer Shri G. Sankavan tn lMadras {n the vacanecy
which 18 likely to atise in September 1997.

/Q :
(P RATINDTATAT )
CHIEE “narasop

.




P.RA IHDRAHATHAN . RAANE - o ¢ "

CRE SIS

HIEF ENGINEER

i'for veadons not known, vhe Centtal Office als? did not considet

: éDear ,dﬁhl Qbuffnf, : i.
| |

ifrom Shti S. Pattapayak, the then Ditbetor of i Administrattan

‘}:Stenngtapher tequesting for his tivansfer to Madras in
|

Phone/Fox - 040-591077

N
e

: 3tqn.m@w00N039111196_Admn(521
| : ‘ : F-drg d Fmior fpm :
: ‘ ‘ CENTRAL PLIBLIC WORKS DEPARTMENT
s ] | -
dre e, faw A
POSHFTT B} IAVAR, 1A ROAL

hvoeraBan - sootor 0 1.9.1997

A teptesentation from Shri G. Sankatan, Seniort

‘a vacancy likely to aviese on 30th Septembetr 1997 was sent
|tp Shti J.M.Raj, Supetrintending Engineer (COO?dn), Southern
‘'with my 'D.0. No.39/11/96-Admn(S2)1I dated 8.8.1997 far
Qfavourable cansideration. ‘ !

| .

i : : i .

| Shri G. Sankavan has been working din this office for
‘the last mote than 3 yeats. ile had represent&d in 1996 for
a2 transfer to Madras but his case was tejected by the Centtal
loffice vide D.0. No.28/5/96-ECIV(C) dated 4/7th Ocux 1996

|
i
|
|

on the ground that Shri Sankatan had completed only two yeats

i tejected the tepresentatlon at that time on the ground thak

!
.

.at Hydetabad. The Supetintending Engineer (Cbnrdn) alsn had
"he was yet to complete his notrmal tenurte. |
: |

There 1s nn nortmal tenure fotr Stenographetrs. As such,
‘questiod of completing normal tenure does not!atise. Unfotrsunately
'the teptesentation favoutrably In 1996. , i i
f : : B i o x
| - ' Aow that Shrl Sankaran has completed mote than 3 yeats
'at Hydetabad, there 1s no treason why his tequésn for posting
a4t Madrds 1s not consideved favourably. i
I ; : | o
L Copies of my D.0O. letter dated 8.8.97 and the representatian
1 of S8hri G. Sankavan ave enclased. ‘ f '
'y { . ! ]

If teptresentations from staff memberx iike Sankaran:

ate not 'considered favourably, it will be' extremely difficulu
for the!depattment to get people wllling %o wotrk in unpopular
stations and it will be exttremely Inconvenient for the nffic@fs

outside populatr stations to function satisfacforily.

i

|
r
|
i
!
|
|

i
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I apprehend that unless Cen

justfce may not be dope to Shri G.

Snuthetn Zone, "
Suptg Engineetr (Cnonrtdn).

fnt.- ropend,

tral Office intervenes
Sankatan. I thetrefnte

'request you tn please lnnk intio the mattetr and issue
necesgaty Ilnsttuctions to the Supetjnnending Engineer (Contdn)
befnte any ntders ate 1ésued by the

Ynutrs (”a”‘\.d/\; Ce. v-8

Shri B.S. Duggal
Divectnr General of Warks

Centvral P W D

Nir*rman Bhavan
New Delhi 110 011 Q

Cgmszw4

(p. RAVINDRANATHAN)

(3 |
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From 'Hyderabad [
B , 18.9.1996 ‘
G.5ankaran ' r
Senior Stenographer
Office of the Chief Engineer ' r
Southern Zone 11 . '
CPWD 6th floor | |
Posnett Bhavan
Tilak Road '
Hyderabad 500 001 _ r

To .
The Director General of Works ‘ :

Central P W D ‘I
Nirman Bhavan

New Dethi 110 011 ' : .
Through Proper Channel Y ' [

Sir, k ~ ﬂ

Sub: Request for transfer to Madras on '
compassionate grounds : '

I am a Senior Stenographer working as P.S5. to {
Chief Engineer, Southern Zone II CPWD Hyderabad since
3.6.1994, : . :

I Jjoined the Department on 29.6.1964 and I have [
worked as Stenocgrapher in the following places:

Madras - 12/66 to 4/80

MRM Project 4/80 to 8/84 |
Nepal ; ‘ '
Hyderabad‘ 8/84 to 8/86 . "
Pondicherry 8/86 to 12/87 . f
Madras | 12/87 to 5/94 , |

Hyderabad 6/94 to til] date '

Thus, it may be seen that 1 am working in Hyderabad for [
the second term. I was promoted as Senior Stenographer ‘
in 5/94 (after 30 years of service in the department) I
and dus to the shifting of southern Zone II from Madras !
to Hyderabad, I wasg posted to Hyderabad and T Joined at .
Hyderabad on 3.6.198384. Eversince I joined here, I am :
working as P.5. to Chief Engineer. '




LI |

S

One post of Senior Stenographer is likely arise at
Madras on 30th September 1996 due to the retirement of
the present 1ncumbent Shri T.K. Ramachandran. I

represented to the Superintending Engineer (Coordn)‘ for
‘transferring me against the clear vacancy that is likely

to come in September vide my representation dated
29.8.1996 which was duly recommended and forwarded to
the Superintending Engineer (Coord) by the Chief
Engineer, Southern Zone II CPWD Hyderabad. A copy of my
representation is enclosed. I represented for transfer
against a clear vacancy caused due to superannuation.
My request is on compassionate grounds and on the ground
of 11lhealth of my wife and myself.

The Suptg Engineer {Coordn) has turned down my
reguest for transfer on the following arounds:

i) That I haye vet. to complete my normal tenure at

Hyderabad;

1) that my seniors are waiting for their promotion at
Madras and :

111)  that the Coordination of Southern Zone has been
following the policy that officials who go out on
promotion should not be brought back to Madras till they
complete their normal tenure in the cutstation. It is
difficult to make an exception to this policy since it
would create unnecessary problems to the Department,

In this c¢onnection I am to bring to your Kind

notice that-

al so far no tenure has been fixed for Senior
Stenographers. When there is no tenure fixed for Senior
stenographers,. the question of completing my tenure at

‘Hyderabad does not arise. I also understand that even

in  Western Zone (Region C), there is no tenure in the
case of transfer of Senior Stenographers particularly
because of the fact that the posts of Senior
Stencgraphers are very limited (say 1 or 2).at popular
stations and imposition of tenure rules is
impracticable. In view of this, they give preferencs
for outstation candidates who seek transfer to Bombay
and fil1l up the resultant vacancy in .the ocutstation by
promotion. Thus they give first preference to candidate
who opt to come to Bombay. In my case alsc the same
procedure should have followed by the Suptg Engineer
(Coordn), Socuthern Zone.

b) Regarding the point that my seniors are waiting
for their promotion at Madras, I have to &state that
whenever there was offer of promotion outside Madras, my

[




seniors have been voluntarily foregoing such promotions
in order to avoid transfer. There is also a case on
record that one of my senicrs was dragging his feet when
he was transfarred from one office to another offjice in
Madras itself conseguent on creation of Southern Zone 11
at Madras in 1987 and he was compulsorily relieved to
join  the newly created Zone at Madras. Thus it may be
seen that I was not instrumental for my sahiors
foregoing promotion and they voluntarily foregone their
promotion Jjust to €scape from transfer, Thus the
contention of SE (Coordn) that my seniors are waiting
for promotion at Madras has to be understcod in its real
perceptian.

c) Also I may kindly be permitted to point out that
by my opting for promotion outside Madras, I have been
victimised and a person who has been avoiding transfer

-on  promotion and continuing there for decades together

is being given the benefit with due honours. In this
connecticn I am to point out that even in the case of
C5CS  Services, in simitar cases, a ratio of 1:1 s
followed. That is, the first vacancy in any grade in
popular station (1ike Madras, Bombay etc.) is being
filled by caliing for options from outstation candidatas
and the second vacancy is filled up by promction. As
far as this Coordination is concerned, no clear cut
guidelines are being followed and even if there is any
such guideline, it has not been made public with the
result, whenever any SE assumes charge, he implements
what he likes.

d) Regarding the statement of the SE (Coordn) that
the Coordination of Socuthern Zone has been following the
policy that officials who go out on promotion should not
be brought back Lo Madras till. they complete their
normal tenure in the outstation, I have to state that
since there is no tenure for Sanior Stenographers, tha
question of following the said policy and completing the
normal  tenure in the outstation does not arise, In
fact, if my reqguest is acceded, it is only within the
normal procedure as is being followed gven in Western
Zone and it will not be an eéxception in my case and thus
it will not coreate unnecessary problems to the
Department, Cn  the other hand, by not getting a
transfer, I am put to untold problems.

I have represented for transfer against 4 clear
vacancy caused due to superannuation. My request is8 on
compassionate grounds and on the ground of illhealth of
my wife and myself. My genuine grounds have not been
considered favourabiy. None of my seniors working
outside Madras have represented for transfer to Madras.
Ha I been informed at the time of offer of promotion
that I will not 48t a transfer back to Madras even
against clear vacancy, I would also have remained there




1

1

i like others waiting in turn for my promotion, cursing my
‘ fate. This was not made clear to me. The promotion which
has come to me after 30 years, has resulted in loss 1in

several aspects instead of gain. With this present
— state of affairs, there is no guarantee that I would get
a transfer to Madras even after a'reasqnab?e period of
enforced tenure 1in the present place. I am being

compelled to stay here indefinitely virtually breaking
up my family life. I am becoming desperate. :

. If I am not transferred now to Madras, I have to
wait indefinitely at Hyderabad since there is. no
lTikelihood of any vacancy of Senior Stenographer till
2001, !

In view of the abova, I reguest ' that DGW may
Kindly consider my case sympathetically and render
Justice by issuing necessary directions to Suptg
Engineer (Coordn), Southern Zone, CPWD, Madras early.

Since the post of Senior Stenographér at Madras is
Tikely to be filled before 30.9.1896, I request for
early orders, 1

Yoqrs‘faithfu11y.

(G.SANKARAN)
Senior Stenographer

L




No.A-22015/6/95-2dmn ., IV
' Government of India - .
Ministry of Urban Affairst and Employment |
( Shahari Karya-Aur-Rozgar.M@ntralaya)

New Delhi, dated the 20 May, 1996.

.- . . OFFICE MEMORAND

t
——— S

Subject:~- Providing-obportuﬁity to Upper DivisiOn‘Clerké
' of -this Ministry.for posting in their respective
Home States. ‘ ‘ b

. o S e e A S Bk A e R

The undersigned. 1s directed to_say that it has
been experienced in the past- that a majority of the LDCs =
presently posted in the Zonal. Offices of "this Ministry outside
" Delhi viz. Madras, Calcutta etc, do not move out of their . .
respective States on promotion to the Grade of UDC and instead
would like themselves to get acjusted there:itself against.
future vacancies., Efforts were made tb accommodate -such UDCs
in their respective offices denendihg upon the''dvailability of.
vacancies. At the same +ime some UDCs of,this'Ministry‘working
outside their Home States have been requesting for posting .to
Home States. 1t has ot been possible to agree "to their requests
for the reason that vacancies which arose from time to time were

consumed by the LDCs already working therg”oq“their appointment
as UDCs. Some UDCs even seek reversion +6 the post of LDC to’

get posting to their Home States. It is thus felt that some
balanced approach need to be adopted sd that both LDCs and UDCs
may get equal opportunity to work 1n their desired Stations.
Therefore, it has been decided to prepare a nanel of UDCs’
interested to be posted to the sonal Offices of this Ministry
located at Madras, Calcutts and Hyderabad as 1in the case of
IDCs, The vacancies in the UD Grade arising in the saild Offices
from time to time may be filled up in the ratio of 1:1 1.84,
one out of the panel of UDCs and the other by promotion of IDCs
awaiting promotion at those Stations, In case, there is no
UDC available on the panel, the vacancy will be filled up, by

promotion of the IDC awaiting promotion..

2. " The contents of this O.M, may pleaseibe brought to

the notice of all concerned,

RAJIV RAIL ) '
the Govt of Indl

LY

Under Secrefary to’
(‘ .

To

\. All Sections/Units/Cells in the Sectt, of this Ministry.
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| ~ ‘Governmdht of Indié'yd”“j,f )
- Central Public Works Department ... |

f
B
G ’

N0.9/13/95/Coord/sz/ 1394 e Dt.}0¢'/p?(1 95,

—‘—"-'—h—-—--———.-_-—.-.ﬂ_. ey S — N ’
- . Lok e

- OEEICE ORDER N0, 203 /1995, "+ . -

N 'A_{,- ‘.('

"Cohsaquént on the impending tlosure of'{hé”bfficefofﬁ

Visdkhapatnam Central Circle:in Southern Zone«If and revpening

of the samne-as Madurai Central Circle, Madurai in accordancé
with DG(W)/CPuD/Hew Delhi's Office Order No.143/1995 1ssued -
under Lr.No,2/14/92-w.11(DGW) dated 28.6.1995 and Chief Engine
south Zone-I/Madras Letter No.24/4/95—Adnn/dt.03.0741995;_the |
following transfers and postings of the Ministerial staff are
ordered in public interest. C ‘ e e

£y

7 These orders will i
orders of Director General (Works) are actually implemented. .

. . 1] ‘ o
L ' R TR B
= . il d S
- ' R BT

N

. '

w. _

ake effect from the date the abovei

Ty

it "

Sl. Name of the Official QOfflca to which E Hemarks,
No. 8hri/ . . - attache posted S

.-,_-—L--n—..---..-—_&-——-.--a—m-—

L] T SO0 ik (, dalh p  et Sm nlls rep Gepy  Gei o et L L

1. STENOGRAPHER (5G) %« .-

J;ﬂgMTafBahgaSWamYIHifi i.;VCG' Madurai Ceritral../ Existing
| | Vizag Clrcle/uadiit  vasany?

Yoo ' o
1. N, Balakrishnan .- AHelp Madural Central SExisting; -1
e Vizag Circle/Madurai_'"Vacancyi"ﬂm“ﬁ?

l‘guFerihtending ngineer(Cﬁdf )
Z

- B ‘A _ o ‘:, ﬁ CWOHEIMWMIGOO‘OWL_“
Compdai o T By

! and'2) Officials thro' their respective offices, "

3, "The*Supefihtehding“Ehgihéér/VCC/CPWD/Viiag.fk'““l”'f
4, The Superintending Engineer/MCC/CPviD/Madras.

5 and 6} The Chief Engineers(Sz-I)-Madras and_£§2—11)—Hyd'bad¢
70 - Stock file, | L

8) ~ The Executive Engineer/MCD/CPWD/MADURAL. This copy
may be passed on to the SE when he opens his Circle
# 15H Madurai,

9) The Regnl.Secretary/CPwWD NGO's Staff Assn}/Madras..

11 & 12) Spare copies.

T | }‘/‘”\m/ -

i Superintending‘Ehgineer(Coord)

)y;ww’J

X N

Iy
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Governmunt of India
antzdl Public Vority Dupartment |

M0.9(2)(2)96/Coord/54/ 176 Dated: 22.1.97 |

OFPICE ORDIR MD:16/1997 |

The transfer ang posting of tho following Stenog grapher |
Senior Grade iy oxdurgd At hias own requegt . !

51, Name : of the Officé to which . .
Wo, Stenographer Attached Pogted Remarlks | :
' |

i, Shri. I, MDucc/ HCC-1/ Viee Shri,M,K, !
Bal akcrishnan, Madurai Hyderabad Moorthy,Stence ,

grapher Gr.I ,
transferred te |
Bangalore, |

I P

DtenOHraoher

—— mt wm  -

AT

;9/‘ chL%T"81all not be entitled to transfer TQ/DX |
hn§ “nngth TN{ramfer benefity,
“V

s 2 N
g G N .

1'--;("’!“! \4’.’( y
f g ':‘« Suyp Lllniuﬂdlnf Dn*lncer(Caord)
' AR ,fJ”/if f 34:CPID 303 ANT HAZ AR s CHBNMAY 90

2ty
“ _‘_\\ -y

Cop

1, Off\q)dlfthrql h‘ bid of rice,

2, The odpmiJntPndng EnWJnf@r, Hyderabad Central Cimecle,
OPID, Hydévasiy,

3. The Super: ntending Ensineer, Meadurai Central ClrLlL
CPD, Madurai... with reference to his letter Wo, 15/PF/

MDUCG/9?/173 dated 16- 1-97,
. The Rerlonjl JLCICLdIy, CPAD-NIGO ' Starr As390ciat ion,

4
Chenndl. .
5. 3bock Pile,: . W . -
6. BC-I. T ,.*-';’\f,w L <
T ‘Ia_adglerk, K T o 'off I
3. L‘) 1y .‘ - ‘L,./"-’:[_ %_A i \ \\/’JJ\\\%_\
T ! i §§ |
e \q Um) V W . Superinggnding Bngineer(Coord), {
, b a 7 - N L_, K
amyﬁ LHQ|S W[ SupitiSe 2, Ty |
. {} ‘Q\ ) ) l
|
pua GE{ (fub\* t
Cowre\ <§2
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CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD.

. 0.A.No0,1214/1997

Date of decision: 12th Scptember,1997.

Between:
G.Sankaran. .o Applicant.
and

1. Director General of Vvorks, Central P.W.D.,
Nirman Bhavan, New Delhi 110 011.

2. The Superintending Engineer (Coordn),
Southern Zone, Central P.W.D. "Rajaji
Bhavan® BPOA Complex III Avenuc,

Basant Nagar, Chennai 600090 Respondents.,
Counsel for the .applicant Sri B.B. Vijaya Kumar.
Counsel for the respondents: sri V.Rajeswara Rao.

JUDGMENT .,

(by Hon'ble sri H. Rajendra Prasad,Member (A)

Sri P.B.Vijaya Kumar for the applicant and Sri V.

Rajeswara Rao for the respondents. -

The applicant has been working as Senior Sﬁenographer
_ has been
at Hyderabad since June,1994. He = making repeated re-

A

presentations fof a posting to Madras. The Superintending

Engineer (Coprdination), who also happens to be the
Chairman of Hard Cases Committee for Ministerial Staff,

has not yet responded to the representation. In the

Meanwhile, one Mf. Yethirajulu, Senior Stenographer in the




e

8

Works, (Respondent No.1)may have the case examined and

.the applicant well Before the end of this month.

earliest and communicated to all the concerned, including

(1]
[\
..

Office of the Superintending Engineer, Chennai

circle-I, C.P.W.D., is due to retire on superannuation

by the end of this month. The applicant is deéi;/bus
of being considered for a transfer and posting in

the resultanb vacancy at Madras. It has beén
mentiéned in one of'the Annexures that there is no.
normal'tenure prescribed for Stenoérapheréiénd

as suéh ﬁhe'question of the apéliéént completinq,or
not comPlétin% normal tenure would not arise. This

is a matter which falls wholly in the Administrative

sphere of thd respondents. It will however,be equitable
and fair'fif;a the difficulties expressed by the appli-

Hyderabad)
cant(1f he continues at « -~ - are quly taken into

consideration and his request is viewed as- sympathetically

as administratively feasible, The Director Géneral of

explore the feasibility of meeting the regquirement of
the apblicant by accommodating. him in ensuing vacahcy

at Madras. A suitable decision may be taken at the




.
(V8]
.

yntil a decision is taken and communicated ié the
-
gacase, the vacancy which is going to arise at Chebpai

shall not be filled up. !
|
with the above directions, the 9'94* is

digposed of., No costs. ]
!
.
!
O i

1

H,RAJENDAR RASAD,
MEMBE .
. | Jﬁ“@l Y
c.C., today. _ | i]) '(Si)“
Wiz~

(BoOo)'
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Copy to.

l., The director General of works, Central P.WiD.,
Nirman Bhavan, New Delhi 110 011,

2.

3.

S.

6.

The Superintendent Engineer (Coordn), “outhern Zone, Central,

P.W.D. "Rajaji bhavan" PPOA Complex II¥Avenue, Basant Nagar,
Chennai 6000090, :

one

One

One
One

One

' " . o T e;"rf“w;ﬁ_‘—fw,,‘,-‘. e b e oy g
Copy to Mr.P.B.Vijay kurnar.igdwea_gg%@ygie;ahaﬁw
copy to Mr. V., Rajeswara Rao.Addl. C.G.C.(Hyderabad.)Cea.T

copy to Hon'ble H.Rajendra prasad. Mambér (A)Hyderabagd.
copy to Dy Redisrar.(A) CAT.hyderabad. -‘

gepy k® Duplicate copye. !
|
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Admitted find Interim Jirections

Issuxd.

Allou /o : /
Dispossed of with Dirs ctlon

Dismisqed .
‘ . . !
Dismisdzd as Withdrawn

Dismisgad for Oefault |
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